. ; ,&«\
PROM No, 4
Sze Lule 42 ) “

'ﬁ;,‘;“ o | (

. CENTRAL  AUMINISTRATIVE TRI BUNAL
G riARATT PENCH:

e

1, vriginal Applicztion N L{CL/ O’g

5. Misc Fetition Mo. L /

v ' s - /
3. Contempt Fetition NOw e

4. Review Application No. wﬂwmﬂw,,mmw/

Applicant(S)Wﬂwwﬁixiiwmﬁ§‘ 'Qxaﬂﬁﬁaﬂ““va
| U 0. T SontA

o s R, T ST T RS

. ;-és%{;‘xe-spondan s

. . -
. ‘ ey M Cond o %’7\:\&)\’\7\ @'H'U}/\CALM)C%
egMvocate for the Applivant (S). M= po TR TR pe _
T

. _
U R fee ROM/QL‘Q. . PR M’g.'. T B
Advocate for the RaspondantiS)...:. --Obﬁ v ‘

ot pen e = pyr 13 A eAran A i . - ¥ - . : n l
NoCas of the ieglstry B wale (5 Order of the}Trlbu a o
124.2.2006

R ]

. preszents The Hon'ble Shri K.V.8achidanan-
Yo epphcation % a formy dan, Vice-Chairman. ‘

i Do 7 3.0 A

) «
doe /ﬁ R Q Heard Hr.m.c:h:anda. learned counsel
. pf?\é 0319 /2(/) , %for the applicant. ;Dr.J.L.Sarkar. lesrned

mat(ﬁ:‘ 9“ »2.:.:.6.)..,,6.......-.uu : .
i

§

standing counsel appeared for the Rail=-
ol Q Wa‘y@.

A 13.1; '
\\C Dy. Registrar ¢

% Crder is pass-ed. kept in separate
= 6 !

sheets. The O.A. is disposed of at the
4
(admission stage S.t.eJ,elf in terms of the

. !

- _ § jorder. No costs. !

Seps Lokoun wilfoif | L=

; 0 : —

&J«/\\(d&% ) i

i
"

vice-Chairman
bb ‘

7.3 06

PRI A>T >
TR M <

\“(\
S
B
\ g
2

X
N

n,
&
§5 N

3
Ky
3
:




R

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

-------

O.A. No. 46 of 2008

DATE OF DECISION 24.02.2008

Smti K. Gongamma

.................................................................................. Applicant/s -

Mr. M.Chanda : .

.................................................... errerseencananensanenannnens e AGVGCALE for the
applicant/s.

- Versus -

U.0.1 & Ors.

......................................................................... veeeeenes RESpoOndent/s

DrJ L. Sarkar‘ Standmg Cmmsei for Raxlways

.................................................................................. Advocate for the
respondents

CORAM |
THE HON'BLE MR. K.V. SACHIDANANDAN, VICE CHATRMAN
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH.

Original Application No. 49 of 2006,
Date of Order: This, the 24th Day of February 2006,
THE HON’BLE MR. K.V.SACHIDANANDAN, VICE CHAIRMAN.

Smti Kone Gongamma

C/0 Shri Kamarajn

Rly. Qtr.No.R/121-B
N.F.Railway, New Bongaigaon
P.0: New Bongaigaon

Assam, . — Applicant

By Advocates S/Shri M. Chanda, S.Nath, S. Choudhury &
G.N.Chakraborty. ‘

- Versus -

1. The Union of India
Represented by Secretary
to the Government of India
Ministry of Railway
New Delhi — 110 001.

2. The Chief General Manager
North East Frontier Railway
Maligaon, Guwahati - 11.

3. The Chief Medical Officer
N.F.Railway, Maligoan
Guwahati-11, Assam.

4, The Chief Divisional Medical Officer
‘N.F.Railway, Maligaon
Guwahati-11, Assam.

5. The Sr. Divisional Medical Officer (Ophthalmology)
Railway Central Hospital, N.F.Railway
Maligaon, Guwahati-11.

6. The Medical Superintendent.
N.F.Railway, New Bongaigaon
New Bongaigaon, Assam. T — Respondents.

:By Dr.J.L.Sarkar, Standing Counsel for Railways.
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ORDER (ORAL)

SACHIDANANDAN, K.V., (V.C.):

left eye, though some improvement could be ¢

The applicant is working as Female

S. Qleaner in

the medical department, N.F.Railway at Bongaigaon and have

been suffefing from loss of vision in both

treatment is of no avail and finally her

the eyes. The

left eye was

operated in December 2001 in the Maligaon Railway Hospital

which was unsuccessful and she has lost vision in her left

eye in toto. Her right eye was also operate
in the same hospital but there was'hardly é
and it became difficult for her to see an
eyes have become almost invalid for all prac]
She was referred to Regional Institute of
(RI0), Guwahati Medical College,
treatment. A certificate dated 12.4.2004 was
that her vision cannot - be improved. Th
thereafter referred to Shankar Netralaya,

also reported that there is total loss of

right eye. Since then she has been extremely
eye troubles and loss of visién and she cannd
¢losest object properly not to speak of do
She has represented before the Chief Medi
issue a medical certificate declaring her un
for railway services but the same has not |
és yet. Aggrieved by the inaction of the

has filed this 0.A seeking for fhe following

\/.

Guwahati

d in Juhe 2003
iny improvement
ything and her
tical purposes.
Ophthalmology
for further

issued stating .

Chennai which
vision in the
bserved in the
suffering from
>t see‘even the
ing any works.
cal Officer to
fit and invalid
yeen considered
respondents she

reliefs:-

e matter was -



“8.1 That the Hon'ble Tribunal be pleased to
direct the respondents to issue medical
certificate declaring the applicant as
medically unfit for Railway services of
any kind in the 1light of the medical
certificate dated 12.04.2004 (Annexure-
IV) of th Regional Institute of
Ophthalmology, Guwahati and the
certificate dated 18.08.2005 {Annexure-
XIV) of Sri Sankardeva Nethralaya,
Guwahati and to grant her the invalid
pension as provided under the Rules,

8.2 That the Hon'ble Tribunal be pleased to
direct the respondents to constitute a
Medical Board to examine the case of
the applicant for grant of invalid
pension in view of the Medical
certificates dated 17.08.2005
{Annexure-XIV} issued by the Sri
Shankardeva Nethralaya, Guwahati,

8.3 Costs of the application.
8.4 Any other relief(s} to which the
applicant is entitled as the Hon’'ble
Tribunal may deem fit and proper.”
2. When the matter came up for admission

Mr.M.Chanda, leamed counsel represented the applicant and

Dr. 1. L. Sarkar, leamed Standing counsel appeared for the

Railways. Mr. Chanda has taken my attention to the

certificate dated 19.5.2005 issued by the Medical
Superintendent, N.F.Railway, New Bongaigaon wherein she was
advised to resume her duty as the Medical Board recommended
her fit for duty in her present category of service which
has been accepted by the C.M.D., Maligaon. But the claim of
the applicant is that said letter is of 19.5.2005. The
lapse of time may totally deteriorate her eyesight and her
present position is that she is not able to see anything

not to speak of joining her duty. Therefore, in the 0.A.

L
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one of the directions that has been prayed is that to
direct the respondents to constitute  a - Medical Board to
examine'the'her case afresh for grant of invalid pension by
calling for a. fresh certificate, considering her subsequent
development. Counsel for the applicant submits that he will

be satisfied if a direction is issued to the respondents to

that effect. Counsel for the respondents submits that he

has no objection in adopting such course of action.

3. - In the interest of justice this Tribunal feels
that such a direction' will suffice the redressal of the
cause of the applicant. Therefore, this» Tribunal directs
the 'respondent no.3 or any other competent authority as
directed by him to constitute a fresh medical board and
évaluate ~ the applicant’s visionary__’power ~and  issue

certificate accordingly to the concerned authority within a

~ time frame of three mohths from today. It is made clear

that if such a Medical Board had already been constituted,

the outcome shall be fumished to the applicant forthwith,

The O0.A. 1is disposed of as above. In the

circumstances, there is no order as to costs,

—

(K.V.SACHIDANANDAN)
VICE CHAIRMAN
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“inginal_,kpplicat‘ion No., Lf? / 06 |

) Name of the Appllcant.- N W @Lm\aﬁ’mmox
b) Bespondants.—Unlon of India & Ors. |
¢y No, of Appl:uant(s) ‘e
Is the applicatmon is thn proper formi- Yesﬂé.

Whether name & descrlptlon and address of the all the papers bcen
Furnished in causaI title %= Yes /
Has the appllcatlon been duly si ned and verified i~ Yes / 1}9/

Have the éopies duly sngned 2- Yas /N .

Have sufflclent nuwber of coplcs of ‘the appl:.cation bLzen filed :Ye /N,f.
“Jhether all the annaxure pmtﬁs ava &mpleaded - Yes/N . -
Whether_ anlt'sh taanslatson of ducoments in the Language o Yes 1@‘.

#ps the appllca’clon is in tme i Yes/ No¢ '

Bas the Vokatlatnama/ Memo of appearance /Anthorlsatlon is f“,ed :YesjﬁN/of
Is the application by IPQ’BD/for Rs. so,L.;lé&) 31"1\'3? |

Has the application is maitanabla P Yes?&o/
Has thz Impugned Order orlgmal duly attested been hledza Yes,f/bk{

Has ‘th(. legible ¢op1es of the anneéxirea ciuly attested f 1ledsY~s,’N(

Has the Index of the ducoments been filed all wuvaa.lablc. .-Yes,’}o./
Has the :cequxred numbﬂr of envoloped bearing full 3dc=lress of the
respondants ‘been fileds- Y*s/

Has the declatation as reoquir by jtam 17 of the f‘orm.‘{es//blo/

Ahether the relief sough for arises out of the Slnglﬂ' Yes/ }o./
"lhcther interim relief is prayed for :w Yes/ ‘

Is case of -@ondonation of delay is filed is7it Suppo:b'ted .-YesM
Affether this Case can be heard hy Single Bench/pj,m,sion-—sanih

Any other pointd :-
Result of the gcrutiny with im.t:.al of the Scrut:.ny Clerk:

SYha  applecthiei L v o -, ol
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" ORIGINAL APPLICATION NO. 4“ 9 /20¢ 6
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CONTEMPT PETITION NO. ‘ _ /200
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| By Order - - ¥
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CENTRAL ADMINISTRATIVE TRIBUNAL
< - GUWAHATI BENCH

4 , "G.A.R. 6 , ) O\

k . - [See Rule 22 (1)] '

~ RECEIPT | .
No..... 1789 ‘ _ Date.. 3\-5\%_\@0 ok
Received from ..... Q(\«..\&.. \N\'\N‘P\ ................................ with
Letter No.. WO L\c\\eD et dated......cooeieerirrnnnnn. 20...........

the sum of Rupees..S\\:r.\uns. ......... Ty s e ettt e tueen et e b e er e o th s raeranaan v

In cash/by IPO &V\/
by bank draft on account of ORANNSA ﬁ.xz\hv"k,_ K &N, x\&w

........................................ iN PAYMENT Of....iuiiiiiiiiiiic it e e

Signature

Rs....2.P..... - o CashieI
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calion under Section 19 of the Adminisiraiive Tribunals Aci, 1985)

O. A. No. éf Z /20066

Smii Kone Gongamma
Vga

Union of India and Others.

LiST OF DATES AND SYNCOVSIS OF THE APPLICATION

18.12.2001-

30.06.2003-

Svnopsis of case

iy~ appom ied as Female S Cleaner under the

Applicant admidtted into the Railway Central Ho
for opcration of cataract in her lof eye. Thereafter,
been operated upon and jmmedmteiv meremﬁte: her vision in the

k] s - iy -~ -
ieft eve was totalls 105*

ospital, 1#1:&.11?&1011
1 in‘-‘{v :\!f{\ h;l“-

R

uL:;LhzinjHu trodn nu::}.u;a; with the advice that her ey L‘l&!.u faaigid
he improved after the operation of the other eye. (Annexure-I)

Applicant again admitted into the Railway Central Hospital,
Maligaon, and her right eye was operated upon.

3 ¥ e N

Discharged from Hospital but no improvement of her vision in any

of the eves { Annexure-II)
Ceniral Hospilal, Maligaon referred the applicant {or further
treatment to the Regional Institute of Ophthalmology, Gauhati
Medical Coliege. {Annexure-iil)
Director and HOD, Regional Institute of Ophthaimology, GMCH
issued medical cortificate stating that the vision of the applicant

Annexuresl‘v }

Cam—

cannot be u:npr oved.

Applicant submuitied representation to thp Respondends for

declating her as medically unfit for service and to gramt her
retirement on invaiid pension. A medical Board was thereafter
constituted, {Annexure-V)




03.02.2003-

28.05.2005-

3307 2005-

17.08.2005-

gt

I ' s

=
o

exa mmahon bv medical boe

Applicant discharged from Hospital, after heing referred to
Shankara Netravalya, Chennai for further investigation and
oninion {Ammexure-Vi & VII

|

Poport of Shankara Netralava was sent by pog 0 applicant
Ll L < . ES
Applicant submitted the said report t© ithe Cenlral Hospital
s - o _ -
Maligaon, Guwahati { Annexure-Vil)

s memcdamt NTa B Aleadad 2l asealia il Lo o1faaa 4 Ll (7
DCSHONGENT NG, O GRICOIUa wnd L}:}i..‘.!_l LSS Y o LTG0 LLC LBl alt
bdmcqmiiad KAabicrn s 1T Y2 655 ’ . Y
riospital, Maligaon on 15.06.45 {Annexuze-iX

Applicant reported at Central Hospital, Maligaon as directed when

she was again admiited o ihe Hospital and examined by the

Medical Roard on 17.03.03 i

Applicant discharged from Hospital. | {Annoxure-X)
- Thereafter, Medical Board submitted a biased repurt to the

Resg: ndent No. 2 without taking into con:‘mcz‘:iﬁ 11 the r-:—.g-art of

the Kegional Institute of Ophtbalmoiogy, GMC }-1 and iaking a

partial view on the report of Shammra Netryalayva, uumuw_i,
regarding her right eve only and concluding thereby that the

applicani is {it for discharging duties in her exisiing caicgory.
Pursnant to the dl(f. report, the Respondents have now been

pressurizing the applicant ic join her duties. But she is unable to

see with her e‘pm‘ated es properly and not in a position to work

conseguent upon the ﬁost-s)veraﬁon damage to her eves.

Appiicant submitted representation '“ta“*‘ng her condifions and
Dravea 1or her continuation b sick list Ul the case is decid

a

{A:med{ul e-XID)

. . - - I
pplicant af-ﬂerdzﬂfr v submitted her appeal to the

Fespondent No. 2, but with no result. © o {Annexure-XHD

vof her examinec at Sri mm\arde va INetaraiava,
RN -1. -~ I ._1 . Prrp SR S PNT ot S ey
LS P l. S{ll}.‘~§1[k{b’\"l \1(', 153 -\’zl ll!fu Il' feificat Staiid E‘_;
that she is unfit for normal activities ouiside I'GSidé-ﬂ(‘r..

' Vs

- {Annex
Anrnlicant qubmittad ren wwecantablon 2(1‘\!10‘{4’ iitv 2 cony of e

02 05 L. N

LA 4
certificate dated 17.08.05 and praving fer issnance of in
'hﬁcate in hcv ".\ oy Ac crich

LV ASEA W £ R ThaNaxie




e

applicant is unfit for all categories of railway services and she ie
eligible for invalid pension as per rules but being denied by the
respoidents. .

Hence, this Original Application before this Hon'ble
Tribunal.

= {s} sought for:

i, Th t the Hon'ble Tribunal be pleased to direct the respondents to issue
medical certificate declaring the applicant as medicaily unfit for Railway
services of anv kind in the light of the medltal certificate dated 12.04.2004
{r‘ ﬁ‘teJkUIr-iV} of the RE?J‘C“E‘!}L Institule of phthﬂ}iﬁf'}.\,(;}: Guwahati and

fhie- certificate dated 17.08.2005 (Annexure- XIV) of Shri Sankardeva
hx:%r"iajv‘a, Guwahati and to grant her the invalid pension as provided
under the Rules

2 That the Hon'ble Tribunal ke pieased to direct the respondents to
consiiluie a Medical Euara io examine the case of the applicant for grant
of invalid pension in view of the Memyai certificates dated 1? 08.2005
{Annexure- :‘CV} issued bv the bhm}\ va Netralava, Guwaha

3. Costs of the application.

3. Any other relief (s) to which the applicant is entitled as the Hon'ble
Tribunad way deem fit and proper.

Inferim order prayed fun
During pendency of the application, the applicant prays for the following
interim relief: -

1. Tiai the How'ble Tribunal be pleased lo resirain the respondenis from
ﬂrpcqul?mg the applicant for joining her duties #ll disposal of this
d’g’}fﬂ(dnon.

2. That the Hon'ble Tribumnal be p“ieased to direct the respondents that the

endency of this application shail not be a bar for the respondents for

nszdemﬁon of the case of the applicant for providing relief as praved

59 "tS
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Titie of the vase
Smti. Kone Gongamma, : Applicant,
-V eisus-
Uniocn of India & Ors, : Respondents,
INDEX
5L No. . Annexure Particulaes Page No.
1. e . Application R 2
2. --- Verification -16-
3 { Copv of discharge certificate dated 23.12.01 L
4 i Copv of discharge certificate dated 12.01.00. . 19 -~ 20
3. i Copv of letter dated 23.02.04. 24~ 27 ;
6. 1V Copy of medical certificate dated 12.04.04 ~-23—
7. v Copy of representation dated 17.65.04. - 24~
8. Vi - Copy of discharge certificate dated 14.12.04, ~ 25~
2. Vil - Copv of reference letter alongwith case note : 26-2% .
s dated 13.12.04,
1. Vil “Cony ol 1 evort dmed {;3 2.0, . 2.8- 3 .i
11. X - Copy of 1 - 32
12 X ' f 33-39
13. X  C { 735~36.7
14, Xi - C £ 3%~
13. X1 e t 38-32 .
18, IV C £ _40-
17. XV Copv of medical o te date ai-
18. XVI Copv of representation dated 23.09.05. 4 2-43
19. XVIL  : Copr of extract of Rule 35 and 62 of Railway A4 - 45
{Series) - Service (Pensicn) Ruies 1993

Date; -

20,007,
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: DETAILS OF THE APPLICATION
N I3 + i . » L3 k3
Particulars of the order {s} against which this application is made:

issuance of certificate bv the Respondents declaring the applicant as

medicaliy unfit for Railway Services and consider for grant of invalid
pension in view of her post-operation loss of eve-sight and also against the

respondents insistence on the applicant for joining her works mspite of

her lack of vision.

jutisdiction of the Tubunai

The applicant declares that the subject matter of thie application is well
within the jurisdiction of this Hon'ble Tribunal.

)

he applicant further dedares that this application is filed within the

limitation prescribed under Section- 21 of the Administrative Tribunals

Facte of the cager
That the applicant is a citizen of India and as such he ic entitled to 21l the
» . . y . 3 . ata P £
rights, protections and privileges as guaranteed under the Constitution of
P S0
Aiict,

E;!
e
L‘;‘L

e applicant was initiallv appointed as Femaie 5. L;e:mel on

021980 in the Medical department, NLF. Railway, New Bongaigaon and

1
[ 4 AY

in the same post and place il now. She is a low-paid

‘ . =
been undergoing treatment for long time. Subsequently as the operation
E

r .1! Ids b ]

of the aifecied eves became ineviiable, she was advised io get admiiied

0




i

4.4

Aed

yiarnhnd
SAATE RIS NS

and irealment. Accordingly, on 18.12.2001 the applicani got admitied inio

Railway Centrai Hospital, Maligaon, GGuwahati and her left eve was

eve-sight in the lefi eye and eveniually she was discharged from ihe

v

Hospital on 2412.2001 with the advice that her operated eve became

invalid due to her diabetics and that it might improve after the operation
N ~ WS i EOwASS TS % & SEivd LIAEe A% ‘:jj_l,lv iys LV e LN LY T 2ALLRNSL
|
of the other eve in future. 1
|
Copy of the discharge certificate dated 23.12.01 is sed
herewith for perusal of Hon'ble Tribunal as Annexure -1

That thereafter. the ap}'{hcgng was again admitted into the Coantral
| SRS B N S T O i ¢ T Ti ¢ < N DTSR S5 UL SO R PP
jpAY bL)Licu., }vm_ugucul 1 24U, 2000 a5 aavised 1 v ﬂ e LIoctor, for uyc.xu’m}u

.
<
i

~ mas R, . U lre . o003 4l . TY. ar oy dantda d U
Ay Inprove wil i her Visioilitv ana the FAOCLOT Qr fiﬁcu LOF 18 ;L,-r;u.u_hg

of appropriate lens which was accordingly provided. But even thereaftér

the g:_g;e_cn; t did nnt chow any c,10-n of 1mprmnn*monr A

-

i she wuas under
e R e PUINN ntt o fk o M 1o g 1
confinuous i{reatiment under Ceniral Hosvital, I’vmugq 1. Hne jost oy

evesight in both the eves to such an extent that it became difficuit for her

to manage the work

. | .
That finding no improvement in the condition of the applicant, the

authorities of Central Hospital, Maligaon referred the case to the Regional

b
P
5

-

o

1




o

s

o

o

70504 to the Respondent No. 3 praving for issuance ol necessary

En

Instituie of Ophihalmology and she had obiained ireaiment {rom the said

institute. ¥ven thereafter there could be no sign of improvement

vhatscever to the condition of the applicant and finally the Regional

v L3

Insiituie of Ophihalmelogy concluded that her vision couldn’t be
improved. Accordjngiy medical certificate was issued by the Director and

. L ) .
HOD, RIO on 12.04.04 stating that her vision cannot be improved.

0
Ou
b
I\)
L.D
e
o)
FTEN
ks
W
g
[}
p2¢
)
[o
g
~
9]
Pad
Q

(“ opry of the medical certificate da
iby

for perusal of Hon'ble Tribunal as Annexure ~1V).

That consequent upon the above stated findings of the Regional institute

of Ophihaimology, Gauhaii Medical t’.".oﬂecre Hosnité-? and {indines it
E 2 L ¢ [

Ao drlre 1 e o . - cd et .
S5V cunicial o pursue ner aormal duties /W\u s Wit Dt 6xis

ieve} of vision in both the eves, the applicant submitted representation on

ot R R T e
cate dex mult:; e appucail  inecucd; 1\' unfit for Rlv.

Services, for invalid pension.

E

{ mnv of 1pprgcﬁnm[1m} daied 17.05.0d is annexed hereto tor

-

perusal of Hon'ble Tribunal as Annexure - V3
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That the Respondent No. & after receint of the representation dated

05,04 aforesaid, advised the applicant to submit her application before

Pt
=~

the Respondent No. 2 for declaring her unfit for services. As advised, the
applicant thereafter submitted representation through the Respondent Mo
S 1o the Respondent No. 2 describing condition of her eves and furnishing

the medicai certificate dated 12.04.04 of the Regional Inshitute of

- . P , - . ~
Ophthalmology, Gaubati Medical College Hospital and praved for .
' pras

el by

issuance of certificate dedlaring the applicant medically untit for raftway

service for consideration of her case for invaiid pension.

Thal in respornse to the representation aforesaid of the appiivad, the Cldet

! L) 3,

Medicai Direcior, Maligaon (Hespondent No. 2) consiiiuted a medical
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Board and directed the applicant to got admitted into the Central Hospital
T - i ’ fo] ) N - S i

£ 1 : 1R Ao §Lts 7
Maligaon for her examination by the Medical Board. Accordingly she was

ospital. Maligaon i
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»"I ,

adimitted on 29.11.04 and was in the Cenbr

i * . . L3 i a 4 - r
14,12 04, Thereafter she was discharged from the Hospital on 14.12.04 aftes

referring her case io Sankara Netralaya, Chennai. The Medical Director,
Central Hospital Maligaon referred the appﬁcaﬁt to Shankara Netralaya,
ide his letter No. H/184/1 (A) dated 13.12.04 for furth

investigation and opinion, forwarding therewith the detailed case note of

the applicant.

dated 13.12.04 alongwith case note are annexed hereto for J5 erusal

of Hon'ble nal as Annexures ~Vi and Vi respectively).

that pursuant to the abovementioned letter, the applicant reported o

Shanicara Netraiava, Chennai and underwenti treaiment there in the (OPD

P NI A 4 Y ~J. O & Sy LA S
UL 1dialy Ul Aner Zivin

Shankara [Metralava, Chennai directed the applicant to refurn back to her

nlace and informed thai necessary report would be mailed afierwards.
& wmmemt ol s cass S15 S el A < decamientiy ot
Accordingly a case summary report dated 05.02.05 was subseguently seid

from Shankara Netralaya to the applicant bv post.

. v
vy of the report dated §5.02.05 of Chenmai is anmexed hereto

for perusal of Hon'nle Tribunai as Annexure-VI).

That thereafter the said report of Shankara Netralava was submitied o the
Central Hogpital, Maligaon Thereaftar, the Rncp ndent No. 3 vide hig
letter No. H/174/IMV/NBG/51 dated 12.03.05 directed the applicant to

attenid Central Hospital, Maligaon on 15.03.05. Accordingly she reported

v

and she had been admitted once again into the Centrai Hospital, Maligaon
on 15.03.05 and then she was examined by the Medical Doard on 17.03.05.
Thereafter she was discharged from the Hospital on 18.03.05.
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18.02.05 are annexed hereio for perusal of Hon'ble Tribunal as

Annexures - IX and X respectively).

That thereafter the Medical Board submitted it's report to the

Respondent No. 2 which was eveniually conveyed to the Respondent
2

No. 3. It is understood that in the said repoit, the findings of the

Regional Instiiuic of Ophihalmology, Gauhati Medical College has not

been mentio ail, but in the report, only th dition of her right
aye as mentionad in the repart of Shankara Netralava, Chennai has haon

PYSPNror & JRUFGRGR B TRUPRE'S MU W S L R | PRy TV T Licomratine 2l of Lh o aon .02 (.8
1CINE0NCO !1'}\,' e hMcoaical Board hi‘l s O;‘,‘Su vation that the u?iﬁuu >y i

That pursuant to the above stated report, the respondents have now been
pressurizing the applicant to join her duties. But the applicant in reality, is

now suffering from extremely poor vision in both the eves and has been

managing with great difficuities with her visibilitv aimost near to

blindness and as such she is unable to perform any works.

That thereafter. the applicant submitied one te epresentation dateq 23.05.05

a

to the Respondent No. 5 na rrating her cond&tmw wherein she had stated

s

that she was unable to perform her duties in her existing condition and

furtner praved for allowing her to be in sick List 611 her case before the

»

Hon'ble CAT ic decided. In response to the said representation, the
Respondent No. 5 vide his letter No. H/174(INV N/ NBGQ/ Court /51 dated

o

23.07.05 advised the applicant ‘o submit her appeal to the Chief Medical

The applicant thereafter submitted his appeal, as directed, to the

Res spond dent No. 2, but with no result.

r
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‘after one month but she was not sent thereafter,
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PY of representation dated 28.05.05, lettor dated 23.07.
~

Pats) - e I 3 “ ‘ foTT 1
appeal daied 01.08.05 are annexed hereio for perusal of Hon'ble

Tribunal as Annexures-XI, XI1 & XI1I respectively),

That the applicant most respectfully begs to state that the respondent
authorifies are aware of, that both the eves of the applicant have heen
damtaged  afier operation and the dociors of R!:git,‘;”il'cﬂ Dstilule of
Ophthalmoiogy have clearly reported that her vision dannot oe miproved,

on the earfier repart of the Modical
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actual condition. and have not been issuing any cerlificate declaring her

v

nniied for such declaratory

her duties since 25.06.03 due to her iost vision and there has been no
improvemani in her condibon even altar }')‘;‘z.?fmgej treatment by the
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of Ophthalmology, GMCA, the respondents have mentioned that the
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Brochure on Reservations and Concessions for physically handicapped
in Central Government Services”. The refevani page of the Brchure is

perception of light in the left eve afthough some improvement of vision
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Was opserved in per cigni eye and staied thel she DELs fe-eXxaminalion
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However, the appricant eventuaily, 80t her examined af ©
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examining the applicant 1‘2“ued Meu%zml Certificate -
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"Normal activities Sutside residence will he diffic
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ner visual stains,” ‘
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From the above facts it is abundantly clear that the applicant is
', . v » o 2 El i o y 2 N ~ i PO & _
unfit for her duties but ayon sh?r?afr_ r. the respondonts are nol issuing
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certificate dedlaring the applicant as wedically unfit for Railwa ,,

Services arsd £3 mer mueiing on her for gnmmo duiics,
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m view hc Iatesz medic }exfammutnn report and medical certificate

1seued by the .;;u.;:arcle va Netralava on 17.08 05 another medical Board ie
Y, 1 % .. ate i 2
2able to be constituted for consider ation of her case for decla ing her to go

| )

for wvalid pension with mmediate effect since the applicant now satis? ed

*he required criteria as per the Medi i Standard for visual Impairment
]
(Relevant 1, Rr ding medical standard of
{helevant page of Tochure regarding medical 5.3.!1!.-5!!5. of visual
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declaring her unfii and ipvalid for Ra way Services.
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out even thereafter, the prayer of the applicant has nof been considered as

“opy of represeniation daied

Pod

2005 is enciose ed herewiil gnd
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marked as Annexure- XVIi,

4.18 That subsequentiv, in the month of Nm"ember{}ecember. 2005 ihe :

annlicant wag again evamined hv a team of Dociore in the Contral
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That due to non-issuance of certificate declaring the applicant undit for
service due to her lost vision of both the ey ves, and insisterice on the j joining
licant 1o her duties hy the Respandenm on the contrary, has left
the applivant in a helpless situation since she is compi
perform anv works with her post-operated damaged eves. As such
ﬁnding no other alfmnabwc the applicant is approaching this Hon'ble
Tribunal for p:otecﬁon-o'f her rights and interests and it is a fit case for the

.
i
i

on'ble Tribunal to interfere with and to protert the rights and iﬁterests of

medicallv unfit for Lc:ffu“ﬁﬁo her duh ¢s it view of her dﬁmao-c-u vi:

- kA

gy
ot
[}

of both the eves and to grant her retirement on inv alid pension as stated in

it is relevant to mention here that in terms of Rule 55 of the R: ilway
Service (Pension) Rulies, i‘}’f‘}, when a Railwav servant appied for an
invaiid pension should submit medical certificate from a dulv constituted
}VIQ§J‘CQ}, Autho of his permanen mcapadity for service due o vodily
or mental infirmity in terms of Sub Rule ¢ 4) of Kule 5 of the said Rule,

- . - 1
3 > 5 P it &
railway servant who ro retives from scrvice on account of any bhodily
3

or mental infirmity which permanenily incapacitates him for the

service,
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han that which ke had boen doing he shouid provided
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ne 15 wiling to be so employed, be employed on @ lower post an

if there be no means of employing him even on a jower posi, he

[

{8} A railway servant may, if he considers that he is not in a £it
i_ s £ 3 Te . i - b1 I__=2* . 1 __ 2 s - L
state of health to discharge his duties, apply to the appropriate

adthority for retirement on invalid gratuity or pension.”

TN

In terms of the provision laid down in Sub Rule {4) of Rule 55, a
Railway servant may apply for consideration that she is not in a fif state of

health to discharge her dutics, she may

8

3 app}v to the appropriate authori ty

-

ios relirement on invalid pension. In the instani case, more partic wlarly in
view of medical certificate dated 17.08.05, issued by the Shankardeva
Netryalya. Cuwahati and also in view of her 2 application/reprasentation
submitted earlier is now liable to be considered by consﬁtuimg, a duly
constituted Medical Board for grant of invalid pension in the 1 Light of the
medical certificate dated 17.08.2005 and thercfore the Hon ‘bie Court be

pleased to direct the I\.SDOH{ZC‘}tS to consider the case of the applicant for
grant of invalid pension benefit,

It is further submitted that in terms of the Rule 62 of the Railway
Services {Pension) Rules, 1993 once a declaradon is made by the
competent medlcal authority regarding compleiely and permanently

incapacitated for f1 urther service then the Railway authority is duty bound
to retire the applicant from service on invalid pension without delay and
receipt of a report from the medical authority or and if the applicant is on
leave then on expiry of such lew then Railway Authority should arrange
retirement of the applicant on invalidation pension. But in the instant case
no such action was initiated by the Railway Authority either in terms of
Rules 32 and 62 of the Railway Services (pension) Rules 1993 for

artangement to refire the applicant on invalid pension. The relevant

portion of Rule 62 is quoted below: -

N
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permanently incapacitated for further service shall, if he s on
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which shall be arranged without delay on receipt of a report from
the medical authority or if, he is granted leave under Ruie 522 of
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dated 17.08.05 by an specialized institution ie. Shankerdeva [Netralava,

would he

of the Hailway Administration to allow the apnlicant o refire on invalid
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for the Railwav Authority to go for a further examination regarding her

Administration should constitute a medical board and consider the case of

":I
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with even lesser degree of disabilities have been declared as medicallv

uniit for service hv the Regnondenic and the inclances are available with
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L ADPDlvAL. vul e appucant is veing aenieda such medical cerlificates

aven inspite of her 8ves have peen damagsd alter the operalions

condncied ?‘u the responcdents themselves. and as suci

............... s seaa e L2

Gruounds for relief {s} with legal provisions:
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For dwi in view of the laiesi medical repori and certifica LP daied i7.038.05

issued by the Shankardeva Netr alava, Guwahat. w E*ewbv it is declared

due to her visual status and therefore, the Hon'ble Court be piea sed to
o

direct the Ratlway Authority to grant invalid pension to th plican ;t in

ﬂ')

. i ) ) .
terms of Kule 55 and 62 of the Railwav Services {Pension
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cettificate dated 17.08. ZGG& ' ‘
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e applicant’s vision in her leit eve is totaliy iost and that in ihe

eve in blurred condition with great difficalties and as such is wnable o
|

discharge her works and unfit for works. .

For that the applicani have maen damaged folio wing operal tion conduc ted

5

the Kailway Ceniral Hospitai at Maligaon under the respondent
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ihe Iniesl medical ceriificate dated 17.08.2005, issuec ‘yr the Shankardeva

Netralava.

For that the applicant was under long treatment under the Kespondents

hui even then her vision oot
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feteried ner case o the megional mslitute of Oovhthalinot TV, Lzaunati

For that the vision rating of the appi
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indicaies {hai she is visually impaired when compared (o (he siandasd
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chart given in the “Broucher on Keservations and concessions for
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MNetralava, Guwahati has issued certificate dated 17.08.05 declaring her as

For that, the applicant submitted reprecentations to the Respondents for
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present « condition of the eves of the ¢ applicant but it has been demed to her

For that, such unfit certificates have been issued to some other cmployees

who are even capable of working the same is being denied to the applicant
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genuinely handicapped to work and as such

:51 criminated upon.
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dulies, knowing fully well ihal ber eyes have been damaged following

operations conducted by them.

For that. the applicant is in the verge of retirement and is now ieft with

of service remaining in her credit
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That the applicant declares that she has oxhausted all the remedies

b

available 0 and there is no oiher allerpalive remedyv ihan io file this

application.

Matters not previousiv filed or pending with anv other Court.

T b iV (" i o

tion. Writ Petition or Suit befoie a iy

Under the facts and drcumstances siated above, the applicant humbly

pravs that Your Lordships be pleased to admit this application, call for the

- records of the case and issue notice o the respondents to show cause as to
why the refief (s} sought for in this application shall not be granted and on

perusal of the records and after hearing the pariies on the cause or causes

+

that may be shown, be pleased to grant the foliowing relief(s):

That the Hon'blie Tribunal he pleased o direct the respm!dents: to igsne

""" declaring the applicant as medically unfit for Railwav

services of any kind in the light of the medicai certificate dated 12.04.2004

{Annexure-IV) of the Regional Institute of Ophthalmology, Guwahati and

[Sp]

hii Sankardeva

pobe

¢ dated 17.08.2005 {(Annexure- XIV) of !
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Annexure- X1V) issued OV ﬂ’tt: Shankardeva wcixﬂmv i, uuwemaﬁ.

Tasemanama, o

Anv other relief {s) to which the applicant is entitled |us the Hon'ble

Tribunal mayv deem fit and proper.

interim order pruyed fon

During pendency of the appiication, the applicani prays f?r the following

) ) .
witeris relief: -

That the Hon'ble Tribunal be picased to restrain the res

pressurizing the applicant for joining her duties &l &

application.

pondents from
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VERIFICATION

N
[, Smt Kone Gongamma, aged about 56 years, C/o- Shri Kamarain, Riv.
Q. No. R/121-B. N. F. Railwav, New Bongaigaon, P.O- New Bongaigaon,

Assam, working as Female S. Cleaner, in the medical department, N. F.

Railway, do hershy Vﬂﬁfv that the siatements made in Paragraph 1 to 4

ifd G bo 12 ave friie bo ot kemerarfedd oo aunad Bleooen oo 1 s omim g dn
4nd 6 to 12 arve true to mv knos k:ug\: ana those u‘isu,le i P :u'stgx'ttp 5 aie

true to my legal advice and I have not suppressed anv material fact




PPN RN

T g K s 3

w;gﬂo‘m/NFRAH.WAY

\

I

\'.‘

IF Amr&(m?f I (g

. 10@0% FM - 54
B momofao/kn Med. #/C-2 -

.:l "ot

et A TR BB = m—:a;/ﬂosmn mscmmc . CERTIFICATE

sererm  WIU-9R  Ho/Sick certificate No.

F/Name...
o

sdi/Admitted....

(=) R EFA

*’?ra

‘} - Y,
N
l'.‘

ﬁ" ANy iy

Z( N ANITY Ma..é\[

A RIS R N fﬂﬁh /qa/D\scharged/ Dled. ........

(%) TE % ama ¥/(a) He'is fit for duty.
A, I e A ‘--ﬁﬁ,w,_ﬁ‘ﬁﬁﬁflﬁ**mmg‘ﬁ*

...mVDesngnatxonQ...&/. T

"\ i" “3—}‘

(b) ReCOmP \ded ,Cave*on mBClu:al grounurxx\{xn - p

(1) o = R R S SOOI

_(d) He should report at
( ) zmﬁ i % MR W M ﬁar

Fe gev/ Office Seal

TE/ Date

.......................................

.............................

...........................

bl tigbeme e v

- '-’1!‘.

£

] ‘ RPU
SN SIS S

)
e

.’.
s,



b e e g
BRI Ve

Coe @ O
ol
. | v (A
AN A 2 T Y S 7




B —
. MODEL JF-113 .

| mmuﬂnlmwmlmmmmnmumum
ACONSYANT: 1184 SN © : 30200450 d, F/ C-2 g

X S LENGTH . 12.50 MM. CEXP.DT, oI ;. 2008-02 FICATE g

| orageEvLounter jon-- "'(

. u] . N HOSPITAL ................................ <
° g . . H‘l’ﬂ'@’/}‘,Datéd.....‘...‘...;.‘..;......... ....... LT,
; @ l o Y gt J’Ho/ lndOOI' No. .-' ..... feevene’ l,_,
f %9 G0/ SL No..oovveeeresnns fooossingesnsares e v 12
STEEER YHI-93 Ho/ Sick certificate No fuesiobe. ?ﬂﬂ“@/ Date ......................... ‘£
: T/ Name.....K.2.... Gréoaa M ........... I WQ{L/Nextofkm....‘.?......’.' .................... i

f . sm/Age.. 506 y-... .aré/ Ward........ R '-’(W/SurglcaVMﬁlcal f

: *."  -wemDesignation. A,Zf.s..S.sr{ ......... ﬁmm/D epartmcnt ‘/ slawm/Sectlon .

.' srearEl/ Provisional R RN '3“‘ - '\\ S l‘i ey 5

: L ﬁw DlagHOSlS ................................ \ .". _._.. Y .'_.....’..---nn....'{...-.:’., ........ :

TR - 9=/ Provisional Treatment*....... : -_\ e Lo saeneemssessesesssaesenn .ot

BIRETA/ REMATKS. ..o eenos b e Seoteseesesae KA AN SRS (

o 55 s s o LYY e A afa/Datc ofdxschaxge,.é..cf[t‘..ﬁlg

~ i v/Office Seal.............. ereessns s A @ MlgnatureofHouseSergeo;:-.:.........: ..... _

F g R SR PRI o beﬁllexi mb"DmctHOSpualonly y&a/Datc.....;:..’: .............. ‘

— ' w2 w vm—qa/DISCHARGE CERTIFICA\\"E o
i___ﬁ,f i . (&) w--zzﬁ @ Iy %/(a)‘l-leisf {4 tor duty RRGE »,..;“ S é{*ﬁ.v CT ¢
R (@) ¥R T SN H AR W A TR mm&gﬁ@&;mmﬁ:ma p
(b) Recomendedl@veonmedlcalgroundsfmm sessesssesannessntens *m ‘

) T B forg TR e T B s o

(c) Heshouldattendat ceessgsneessesssssonnres ﬁxspensaryforﬁmhertreatment .

(VI R T S — {3.“"'_1"\*- zarar § fdd wel whed ¢

W&b

B 4&»&@

‘.

‘“ ‘.“.,
. "‘*

(d) Heshouldreportat............. ... '~Dls‘pensary/nn-’35'ﬂ") . e hefnreremmtowoxk !

@) zwzam%ammmﬁma}mmg . ”;_‘g;t,:‘:;',?-
(e) Unfit for further service on medncal grounds o L

W R TE P'L.,/ ,u__. ‘@ Do 1

fawf«z IR ¥ Further munentreconunended, if any
| R A K
w7 FT EETE Signature ofHouse Sergeon PR U S i
afte/Date ...... " fafear st Medical Ofﬁg" .
N. F. Rly, Press - 13/ 35/0002/1435 —2000--550 X 100 Lvs. "L ' s
. . = . e e e . .- e oL —_ PO S B 1
~ {) :



~2.06 - o %\7

. 2 chep Zf‘fﬂﬂd d’"‘éf ' > .
O Cc, fa-“sf-?—v‘hﬂwa..._ 500 "“J Waqﬂy,w%,

(5 Cap Zedt ey }zéx /mhc&
: : BTN AN dﬂvly

C/l\u,t_, ep a;ﬁv z_ «/u/u;




“n .
;
//
/
e
-
. S
I)F
P .
N
’ N RY W
& v alr o,

,7184,1 (GNRC) -

Prof. Ipehargs L L
HATT MERICAL COLLHGE & HO ~'DITAu
ATI.

’e

S S/W'VI_’JW K, /b'\_ﬂV\ﬂ\

: L <. -/%u& 44/7/,»1 8 g




22—

CASE NOTE

Sniti K Gan g(ﬁﬁlﬂ_«, 36 yr/F
FSC/ Medical/ NBQ

HISTORY OF PRESENT ILLNESS:

The patient is complaining of dimness of vision in both eyes since last six months.

She was a patient of cataract and her eyes were operated first the left|

eye in-2001 and

ECE was done. Her right eye was operated in June 2003 and ECCE with PC/IOL implant

~done. Since than, she is complaining of difficulty in vision. She is T known case of

cdiabetes and is taking Daonil Tab.

GENERAL EXAMINATION:

Pulse: 78/minute, - BP: 150/90 mm Hg Pallor: Absent

SYSTEMIC EXAMINATION:

CVS: Normal.
CNS: . Normal
Respiratory System: Normal |
Abdomen: Normal

LOCAL EXAMINATION OF EYES:

Cornea clear in both eyes

Pupil updrawn in left eye and normal in both eyes.
Lens: Pseudophakia in right eye and aphakia in left eye.
\ision: Right: 2 1/60, Left: ? No perception of light.
IOP: Right: 20.6 mm; Left: 24.4 mm Hg,

Ophthalmmcoplc Examination: Right eye fundus normal Leﬁ eye fundus
except dull foveal retlex.

LABORATORY INVESTIGATION.

Blood Sugar (F): 140 mg %

INMPRESSION: MALINGERING?

Nre DMO - Ophthal CH MLG :. .,ﬂ' - Date:

normal,

14.02.2004
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Smt. K. Gangama, pat L ]3 L)
E&8DR/ Med/NBQ

To

The Medical Supdt, (IC)
. N.F.Rly.,New longaigaon

Bus: Prayer tor arranging mcuically unfit frem
Kly. service.

8ir, Rttty '
’ With due respcct I wc'ld likc to inform you that

I have heen suffering from Aphalkia with updravn yupil cnd
Pseudophakia(RE) with visionm Fre(+)rc and difficulty in visien
and alse Bufferihg from diabetes. Both eyes were operated at
C~Hospital/MIG and ﬁft,et referred. to GMCH by ;MD/CH/MLG there
was advieed “Vision cannot ke improved" ' L

Therefore, I have. frequently undor the treatment of
C- Hospital/MU: for which I am unadkle to rcaume my duty since
long {.e., 25-06-03 a3 wgll as unable to_do a?y WOrk properly.

*

I hope your honoui'would e kind‘0ﬂough to censider
my case syypathetically and arrange te medical unfit from Rly.
service,

In this reeard all tréatmont dochments are enclesed
herewith for your necesgary action please.

Your sfaithfunly.'
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N F Raiklway._
Office of Medical Director .

Central Hospita/ MLG
No. H/184/1(A) Dated.13-12-2004

The Managing Director,
Shankar Netralaya
Chennai
Sub:- Smt K.Gangamma, FSC/Medical/NBQ/N F Railway _ ‘
Sir ~ | .
: |

The above named patient is being referred to you along with a case note :
for further investigation and opinion regarding her visual status and prognosis
please.

Enclo: A Case Note.

Yours faithfully,

gers

)/ Medical Dxrector/Malxgaon ol WQQ’\

Copv to:-1)CMD/MLG along with a case note for approval
please
2)Dr.B R Deka. St DMO/Ophthalmology/CH/MLG along w1th
a case note for information please.

qf\ 3)Staff concerned for information
{5 M| Ng@%ﬂﬂ\é@@oﬂice to issue one 2™ Class medical pass
( /O‘W, in favour of the abov ‘5 tioned patient with one escort in
R (VRS the same class Ex. to Chennai and back.
"r K. DAS
vslclan
“r ! Hospirgl

e hariel] Medical Director/MLG

(”’V‘ g dio WA, q wwrdvi:
m.‘.@uﬂ;w.«'"
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CASE NOTE

Sniti Kone (iungammd, 55 yr/ Female
F S Cleaner/ Medical/ NBQ
Pay: Rs. 3650/~

HISTORY OF PRESEN] ILLNESS:
Dimness of vision both eyes since last three years. She was operated for cataract left eye

(ICCE with Complete Iridectomy) in the year 2001 and ECCE with PC/IOL in the right eye in the

year 2003. Even after the operanon the patient is complaining that there is no improvement of

vision. She is complaining of pain and watering from the left eye. The ptis dlabetlc and under
anti diabetic treatment.

GENERAL EXAMINATION:

Pulsc: 78/minute, <. B.P.: 150/90 mm Hg.  Pallor: Absent
SYSTEMIC EXAMINATION:

CVS: : Normal

CNS: ~ Normal

Abdomen: Normal

Respiratory System: ~ Normal

LOCAL EXAMINATION OF EYES:
Cornea: Clear in botheyes
Pupil: Right. Normal in size shape and reaction.
Left: Complete iridectomy done and up-drawn.
Lens: Right Eve: IOL in position and clear.
Left Eye: Aphakic.
Vitreous: Clear in both eyes.
Vision: Right eye: HM (+) ve near to face?
Left eye: PL (-) ve
IOP: Right: 17.3 mm Hg.
Left: 20.4 mm Hg.

Ophthalmoscopic Examination shows Normal fundus in both eyes except mlld pallor of the
optic disc in the left eye.

LABORATORY INVESTIGATION:

Blood Sugar: (Fasting) 163 mg% TC: 7000/ cmm .
(PP ) 210 mg% DLC: P-68%, L-32%, M-00%, E-00%

ESR: 34 mm AEFH - Blood Urea: 34 mg%, Serum Creatinin: 2mg%

ECG: NAD-as done on 24/11/2004

X-Ray Chest: COPD,with cardiomegali as done on 29.11.2004

IMPRESSI ON: MALINGERING ? (AS THE OCULAR FINDINGS DOES NOT

CO-RELATE WITH THE AMOUNT OF VISUAL LOSS). FOR
INVESTIGATION AND OPINION.

ﬂ/w;o’ Date: 11.12.2004
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crdol e Ui, The  palicnl was ‘xll‘agwc,c,l r\(l Lo havae
caviy o corneal decompensation inc the lefl l “ve s and
ihg:@ wore inliawmatory changes: 1nvoJVJng o Fid
WG i Lo foidt aeve. : A" 1 atlo; Lensiin

vecorded was 20 mmllg in the g yc and 14 minie,

in the left aye.

" !‘«

Fundus  ezaminabion of the  right “eye revealed a
veormad e, Fovenl refllex was alightly doll in
Phe right eye and retina was iound'to‘bc attached
in the right ove. In the left ,oyc, iLhe dise

appeared to be normal and reLJna was found Lo e

atrached. R
The:  patient  wan advised o - vigually  eveled o

potential test Lor bLoth the eyes, which was tound
tc be normal in the right eye and in” the left ecye,
both flash and pattern visually evoked potential
showed extinguished response. 8o, thé patiehl has
been prescribed glassow for the right eve. She
2as3 advised to use lid scrubs for both thb_eyes to
improve the hygiene of the lid and she. has been
suggested that = she needd'7furthcr"cvaluafidm.
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willing to stav hask for the Vnmc

The: option ol uhdargoing a YNNG caps uloLomy ilrfthm
riaht cye o owcxplained Lo the puLlnnl oo Bhe han
Leen advised a close waltch. of Lhc corneal
decomp@nsation. She has been asked to- como for a
review after a period of onc 1nontJ1 '
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N EFRAIL WAY

Office of the
Medical Supdt.
New Bongaigaon

Mo FLTANYINRBO/S | Date- 12-03-2005

To

ND/CIVML.G

Sub:- Smt. Kone Gangamma, F/S.Clcuncr/Mcd/NBQ

ARAARARRRANARNN

T'am directing heresvith the above named patient in connection
witht iMiedical board 10 be heid at C-H/MLG. |

This is as per lelephonic discussion wilhbyuu on 11-03-05.

—

Mecdical Supdt.
N.I‘.Rly.NcwlﬂongHigaon

/(:,'np\' los st K Gangaiunaa, F-5/Cleancy/Mad/NBQ- She is advi»(;;d lo altend CIU/MIG
\/ om 15-03-05 and rcport tn MIYCH/A (G in connection with the above.

o
M/}p /30

Medical Supdt.
N.F.Rly.New|Bongaigaon
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 JeTUNEM - 54

P Wo WN.F.RALWAY - amewofu0/ R, B.
I A Fawr BNy oy W&OGPHAL DISCHARGE - CERTIF

qETATA/ HQSPITAL CH

.....................

[,N’) — (\

......................

..........................

. - irea!
Mamgml .............. 0 hc% 4'm ...... 4 .......... ﬂm/Dt.sxgnn\{:

Med. "/ C.2
ICATE

MVVDepdnmcnthlsc’Ll ......... Nm)(o),rww Dlsln'ct/l)ivin ‘

.........................

(%) 3 T 3 am 2/(a) He is fit for duty.

()r&thiivrht%mvmvzmﬁu ........................ L: RO T ®) g A% A e B a4
(b) Recomended leave on medical grounds from................c........... (0 TR
() FH B RQ T AR ¥ ufeqd WA wifEd
() He should attend at ... Dispensary for further treatment
(w)mvzmwaﬁ%m ............................. L2 SO T} fod wel i
(d) He should reportat ... Dispensaryon.................._ before return 1o work

(t)mﬁm%mmwarﬁﬁm%mm%

(e) Unfit for further service on medical grounds

......................................................

......................................................................................................

.........................

...................

Frf@d v Office Seal................_ TITE QAT #T FGRIY Signature of House Sergeon
TGS DALE ... ) )
(‘/\Luzls et Ao I*'fu«’( .
/’J A )cﬁ»“']/«/b « ¥/Q5
. . L s
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To, .
The Modical Supcrintendent(IC), o ,
N.F.Rly./ New Bongaigaon, - e
Sub:~ Prayer for permissibﬁ"ﬁﬁ
continious sick, o
Ref:i~ Vour L/No. H/174/INV/NBQ/51 -
Lo dated 19,05,05, T
. “- :3’\”" L f E
Respected Sirx, A

_ Reference your lettox mentioned above :
I beg to 2taie that for long 2 vaars I was Lo
under asick of Rlyo. Doctor due to my ‘eye problem
In connection with the above medical Boazrd held
at CH/MLG/N;F.Rly;ffﬁcohended*fitlfbxidutyzinV |
my present cutagory of‘eerVicb}’Aéco:gﬁngly°'- 1
CMD/MLG accepted the rccomendation vide hig.
L/No. HM/Medical Board(Looss) -dated '9,05, 05,
But, sorry to inform you that my left I
tye.vision is nil ang right eye vision is not,
clear. Inspits of Soveyy problem in oyes myself
recomendod fit for duty, . g s

That Sir,'Ihabohnection with-fhpfpbovp

I have file a case to the CAT/GHY for justice.- %. .
: : SRR j
Thexefore, & my earnest request. for
your kind pormission to allow me romain sick H
till final decision of thc‘CAT/GHY'and oblige,
Yours-faithfully,
Dath/NHQ . o AN o,
The Ly S ey Zuanin
\RIL of KeGangama) -~ =
F/S/Cleaner . -
- Modi/NBQ, - % - s
o - Lo |:1, LR
1

Lopy to:- SriDMG/IC/0PD/NBY~ for information pl.




L L) N OPa

_ . | 'Vf, *\1fb» . .» OK
—':545'— - fny..n'-r I -.. \}
NFRAILWAY. o ' 5
: RN 2 I 1o oo :
o . Office of the!
s 1:’4\’!:! yq/sy  Medical Supdt.’
: S . New Bongaxgaon
No.H/174ANV/NBQ/51 LTI e Dalc-19 04-20
I'o ‘
smit. Kone Gangamma, A ; e-'tihti;«'cr::*'f; SISTIRTE
I “/\lic...xc,r,-\’ch/\IBQ L L SRS

oo VB proole
Subi:- Fit for duty in the present catt.g,ory ofsclwcc'

kﬂﬁﬁtkuﬂﬁ*ﬂ**ﬂukt
o cy.u

As per Medical Board recommcndatlon(hcld ECH/ML 3 DLE. Rly ) m 4
vor are fit for duty in her pfEsent cateanty of servics which hz hag been “accepted by CMD/

MLG wide his letter No.Hiv/Medical Board{Loosc) did.09- 05-05. ,
"" }"&“H! %q a,,«,* '3' le

i hcmforc you are advxscd to rcsume duty m’lhc pxcsent cwtcgon
L £ ;

of service immediately.

lrf'ﬂ ST Hf‘f{Tv\ h’[

EHT i.\_ 5 e Medical Supdt.
. I\l,E:Rly New Boxlgalg,aon
.A \“;' Y N
Copy to:- Sr. DMO/Ic/OPD/NBQ He is rcqucstcd to issue ncccssary chk/I‘lt ccmf catc
in favour of the above named staff accordmgly g T
/ . i ’)
- Medical Supd.

N.F._Rly.New Bongaigaor:

P



AR ANWXW;ZE_

N.F.RAILWAY

: ' New Bongaigaon
No.H/174(INV)NBQ/Court/s 1 & Date23.072007

To
s Rone Ganganima,

F-S:Cleaner'M ed!’NBQ

Sub:- Medical Board for invalidation.

TR s e R kK KR K KK ek .

As per Medical Board recommendation which was held at
C.HMLG on 16-03-05, you are fit for duty in the same category of service duly accepted
by CNID. , '

‘ In connection with the above you were advised to resume duty in
the present category of service vide this office letter No.H/ 174/INV/NBQ/51 dt.19-05-05.
Subsequently vou have applied( dtd.28-5-05), at present not in a position to resume duty
due to severe problems in eyes and was requested to continue my sick.

Thereafter, as advised by CMD, you may appeal to GMD/MLG in

wriling for review the case. :
=y
/_,—— 0 ,S.
23\

Medical Supdt.
N.F.Rly.New Bongaigaon

Office of;thre .
Medical Supdt. .
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—38- ANVEXURE~ XIIT
To,
The Chief Medlcal Direclor,
N.F. Railway, |
Maligaon, Guwahan
( l'lmough Proper channel)

Sub: - Unfit for work due to loss of vision after operation.

Fet: - Letter No. H/174 (INV)/NBQ/Court/51 dated [23.07.2005 of
’\'Iedjml Superintendent; N.F. Rallway, New Bongx\lgaon

Sir,

Most humbly and respectfully 1 beg to re‘fef to the letter No. H/174
{INV)/NBQ/ (,ourt/ 51 dated 23.07.2005 of Medxcal bupermtendent N.F.
Railway, Ne\s Bongaigaon, whereby I have been dued:ed to appeal to your

" goodself on. the subject referred to above and as such I beg to lay |the followmg
facts in this coﬁtéxt before vour honour for your kind and sympathetic
consideration.
(1) That Sir, I am working as Female S. Cleaner in the Medical departnent, N.F.
Railwav, at Bongaigaon and had been sufféx'ing from eye diseasés in both the
eves.
{2) That Sir, aﬁer protracted treatment in the departmental hospital, eventgally
my left eve was operated upon in December’ 2001 in the Railway Central
Hospilal at Mﬁhgaom. But unfortunately the operatlon was unsuccessful and I
iost my vision in the left eye.

(3) That Sir, subseQuenﬂv my right eve was also operated upon in fune’ 2003 in
the said Railway Cenlral Hospital, Maligaon Bul there was hardh any
improvement and it became difficult for me to see anything land my eyes
have become almost mvahd for all practical purposes. »

(4) That Sir, ﬂ_'nding no improvement in my eye-sight eVen aller prolonged post-
operative .txeat;ments, | was referred by the Central Hospital, Maligaon to
Regional Instiﬁxfe of Ophthalmology, Guwahati Medical Collegé, Guwahati
for [urther Lreatment. The Regional Instilute of Opl\thalluwlogy afller

e




~39- e

| exammmg me, stated in its medical certificate dated 12.04.04 that my vision
cannot be improved. - - |

(3) That Sir, I was thereafter referred to Shankar Netralaya, Chennai which also
reported that there is total loss of vision in the left eye} though some

m1provement could be observed i in the nght eve. :
(6) That Sir, sifice then I have been extzemely suffermg from eye troubles and
loss of vision and I cannot see the things properly and not to speak of doing
my works. As such [ have been passing through extreme disabilities and
mental anxieties, -
(7) That Sir, situated thus, I applied for issuance of med.lcal cerﬁﬁcate declaring
me as unht for Railway services, but the same has not been issued and on the

contrary I am being pressurized for joining my- dutleb, whuh Iam unable to |

discharge. - . .
Under the facts and circumstances stated above, I ferventlv appeal
to your honour kindly to consider my case with utmost wmpasswn and issue

4 medical certificate declaring nie as unfit and invalid for Rajlway service and

until then be kind enough to allow me to contmue on leave, and for tlus actof

your kindness I shall remain ever grateful to you.
Yours talthfullv
Date: 0. 08:0% (KONE GONC:AMMA)
Female 5. Lleane:r
Medical Department,
NF. lewav,

New Bongailgaon




Visual lmpairmeny disability ategories b
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o | | ;
| \ : Phone : 91-0361-2305516, 2228879, 2228021, 2228922

SRI - SANKARADEVA © Fax. :91-0361-2228878 . \

N ETHRAL AY A .E-Mail : ssnghy]@sxf);/corp '

Beltola, Guwahati - 781 028 . Web www.ssnguwshatx.org

(Assam) INDIA

Ref e, No-$SN:/166933//MRD/2005 B _Dq_te.;...l.v’.f.'DSJ.‘ZLDQS_g...._v...‘

President : i Lo )
Hon'ble Justice S.N. Phukan- ”

Vice President :

Mr. S. V. Subramanian
Secretary : '

Mr. Romesh Pasari
Medical Director :

Dr. H. Bhattacharjee ‘ L :
: To Whom It May Concern

Name of the patient : MS. K. GANGAMMA
DOB/Sex : 01-02-1949/F

This ig to certify that Ms. K. Gangamma (SSN MRD No.166933/2005), was

examined in our institution first on 10-06-2005. Her Present Ocular status 18 as
bellow:-

Right eye: Pseudophakia
Vision - HMCF , PL +ve.
Left eye: Complicated Aphakxa.
High IOP
- Painful Blind eye.

ill be difficult for her |due to her visual

o F/ ;{

(Authorised Medical Attendent) /}

(0)} "HOSPITAL AND POST GRADUATE INSTITUTE OF
SRI KANCHI SANKARA HEALTH AND EDUCATIONAL FOUNDATION '
§ ASSISTED BY GOVT. OF !NDIA NORTH EASTERN COUNCIL & GOVT OF ASSAM
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To

The Chief Medical Director. - o
NLF.Railway,
Maligaon, Guwahati.

(Through p1 oper channel)

Sub:- Unfit for work: hwaud pension

Ref:- My appeal dated 01.08/2005.

Sir.

Most humbly and respectfully 1 beg o refer to my appeal dated 01.08.2005
| , )

~ and beg 1o lay the following ﬂacis in the context before your honour for your kind

sympathetic considerations; ‘

|

(1) That Sie. T am workin g as female S. Cleaner in the medical department,
.~ N.FRaillway, at Bongaigaon and have been suffering from- loss of

. C J
vision in both the eyves. : ‘ .

hat Sir, after protracted treatment in the departmental hos‘pital,

(2)
ev entuall ; tleft eye was. opera d in tl
railway (,entral Hospltal at Mahgaon But :unfortunately, the operatlon._
was-unsuccessful and I lost my vision in the let eve

{31 That Sir, su nsequmti\ my right eve was also operated upon m

June2003 in the smc‘ railwav Central Hospltal mahvaon But there
was hardly any improvement and it become difficult for me to see
anything and my ‘eyes have hecome aimost invalid for all practicai

purposes,

That Sur, tinding u(i» improvement in my eye-sight even after prolonged

post- oheranve hedﬁnents, I was referred by the LeJT'ltrdl Hospltal

4

]L_wuwahatl for turther treatmen

AN P\nnu.rung me, btdted in its medical (.eruﬁc. )ithat my

Mechml co]lege,

—

' .7 vision cannot be i merm ed.

i _



O

(6)

(7

®)

" Date- 24. 092005

N ':'ﬁ'

LT

:
That Sir. 1 was thereafler referred o Shankar N‘eh'alaya Chermal
Which also reported that there is total loss of visien m ihe leit eye,

fhough some improverment could be observed in fhe n’ghf eye |

e s
“‘vzrl f“

That Sir, sincethen [ have been extremely suf(cvms me eye (roublcs
and loss of vision and | cannot see even the closestohectpmperly and
notto speak of doing my wovks.

That Siv, s«tuated thus, T applied for issvance of mechcal cerhﬁcate‘
dedaring me as unfit for rax‘IWay seyvices, but the samc has not been, |
issued and on thecontravyl [ am being pressunzed for Jommg my .
duties, whxch [ am unablelo IdLschzzrge '

That S¢r, being n extreme “anxiety, [ had been to Syi Sémkardeva
Nelralaya. Guwahati thre I have been further examined and s¥i

 Sankavdeva Netvalaya in its medical certificate dated {7.08.2005 has

stated as follows;

- Novinal activilies outside residence will be. dﬂﬁcult.for her due to
]
hev visual status.”

A copy ofthe cerh'ﬁ&cat@is;endosed 'herew'iih.

Under the cir. cumst:mces T fervently appcal fo youx honour
once agamn k(ndly to consider my case with utmost COnupasswm land "
S NS R SR Nl S A AR A ey

1Ssue @ medxcal certificale ded&rmg me-unfit and mvahd for radway

Services and unfill then be Kind enough to allow me to c'onhnue on

(eave and for this act of your kmdhess 1 shall remiain ever gmtefu.l to
e nbiy TR, ; mmﬁm 3
)’ou..‘“ ) ’ '

EMO Medicat certificate dated 17.08.2005

fat thfully

(Kone asza)

I




The Railway Services {Pension) Rules, 1993

(1) In case o railway employee initially joins a corporation or.compar
on forcign service terms by retaining a lien under the- Railwa
{rom which his unqualified resignation is accepted by the Railwa
2) The prbyiﬁifmft_o_f_ sub:rule(l) shall also apply (0 a railway
permitied to be:absorbéd in joint sécior underiakings, wholly ‘under the'
Central Govemnment and Staic ;Go'v_erh‘_‘m_c;ﬁt’,sildhioq Territory ‘Adminisifion
the jaint control, of two 'or more State Govertiments of Union Territory A
{3} Where there is a peasion scheme is'in"a body controlled finan
Govemment ‘iﬂ;%j\i{h;ich a railway sServant is absorbed, :he’ shall e ¢
option cither to Count the service rendered ‘ufider- the Railways in that
1o receive pmp_m_‘ga’ rc:igcnien; benefit’ for ihg:{;gniice
secordance with the orders isvied by the Railways’

¥l
§
1

I

Explanation.—Bady means autonomo

54. l’ayigigjﬁg" of lwmp sum' amount

Corporstion, Compony or hady.— Wh

- elects the altemative of _receiving: the' dea

~amount.in liew Of pension, he shall, in addii
gr§1nteci~7__ R

- (a) on an‘application made in'this behalf;:
-+ cominuted value of ane third of his
i aogqi-dance' with the provisions®é

;. Pension) Rules. 1993; dnd

55. Invalld/Pension.— (1) livalid persi
retires fmm‘"-sqwﬁg on account 'pf,-anyf.ho%dil
incapacitates him for the service, i

Lo Y . I

{2 Asrailwidyservant applying .
c'ertit’icaté;'from - disly Cb_hllsf'ilut'ed'l:'tj dical
service due to badily or mental infirrmity, - 5

» Whér(:f‘ the medical :imhqi'i"ty;rc_fer_ri‘;d‘:to'_fin._._:.sul.)_-ru
servant fit _for_"ﬁ;nf;f_hér service of less’ laborigu than 't ich
doing he shdu!d.i‘ provided tc is willing to be s0 emptoyed, be employed on oW
and if thére be nolmeans of employing -him éven on'a lower post, he may'be'a

(4) A railwdy servan may. il he considers that he is not in a fit state of;
discharge his duties, sppl

ply to the appropriate authority for retirement on invalid
or pension. - SN : PR

!

T U 5
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} #
R. - 58, The lem) Services (Pcns:on) Rufcs. 1993 ‘n-~ %

. o . fcl"' ,\_3

he is still under fifty -cight years of, age, the appmpnale fnulhomy under. whom shé‘{ls af"““"‘% i
working shafl forwurd 1o the medical authority an: addmonal 'rst'atement‘giving rthe ,}"

‘Wg" %
i hich it is d hi - A o ?#ﬁkta
grounds on which it is proposcd to retire im.. . ““r(’\v ﬁ, ,; $~ “‘3‘ op 3"‘5‘72&?"""%’{7‘"@ ; ‘;:' ;&
o 59. Fornr of medical certificate.~ The medical cemficaw shall bc tin} 1ithe’ fgi;s: g@;, R .

. : o ', ’, 5. v; s .~:‘~' 3 'ﬁ\'", .
form:— ' e T o ;;?%5&?&? m;w,
! “Certaﬁed that I/we ha ve carefully exammed AB.............son of: CD......‘.’...’ Lzimthe:. '-ﬂ"" .

I/We consider. AB!.........1o be completely and. permanently, mcapacxlaked fq;i‘fur;h?;;
service of any kind(or in thevdepariment to twh:chv}he xbelongs)?tm!ﬁ "séqiiencew‘

: R 4‘“
) of........ (here state disease or cause). His i mcapacny does not“appear fo me/us} tq ‘have' tlxleen S e ‘{
3 . B TTRPY S 2N X iy
4 caused by irregular or intemperate habits.” . {«. ;’- Caggh L ﬂ,ﬁ@' g;m‘{( - “ﬁ:f;‘ifi&;‘ga ool
¥ .a'v'\ 4 s nWg s L | T

Note.— If the incapacity is the result of megular or’ mtcmperale bab;ts thsx ‘*"»,(;,
following will be substituted for the Jast sentence‘-—— T G ,«,,. i ,,h‘ )«3}.' PR RRL !

f“‘& SNy o
In myfowr opinion his incapacity is dm‘:cﬂy has been due! o m.celerated. oru ;
aggravated by irregutar intemperate habits, ;- ' A *-jf'i'{} B

(If the incapacity does not appear to be ‘complete and permanent, ‘(hei’cenificatel
should be modified accordingly and the following addition should be ‘made): “"k‘ oty q‘

randits
lam/We are of the opinion that AB............is fit for further service of aless’ Iabonous *’ iy

character than that which he hus been uomr(or may, after resting for.....momhs be” flt far
further service of a lesy Iaborious character than that which he has been domg)

60. Reasons for medical opinion of incapacity or under statement of nge.-——- If th; A ;ﬁ',
medical suthority considers a railway servant incapacitated for further service by gencral S Ve
debility while stll under the age of fifty-eight years, if shall give detailed 1 reasons for its, r‘ Ty
opinion. {f the medical ‘gu:horxly considers him, to be above fifty-cight years of g€, ith s 'n
shall state its reasons for believing the age to be understated: ' 1w

» .
M . e

0

provided that in doubtii cases, a second medical opinion shall be obmined <

PR
e, ‘.-‘, =

61. Requirement uf details in the certificate.~ A mere centificate that meffmxency v
is duc to old age or aswcal decay from advancing vears shall not be deemed to be
sufficient for retiring a reilv uy servant on invalid gratuity or pension.

P I

62. Date of Iovalldation.— A railway servant, who is declared by the medical¢ :
authority referred 0 in Rule 55 w0 be completely and permanently mcapucnatcd for, . sV
further service shall, if he is on duty, be retired from service from the date of relief of his® ; _~ ‘}."«f PRE
duties which shall be arranged without delay on receipt of a report from the medical. . Bl

RS
PR S

authority or if, ke is granted leave under Rule 522 of the Code on the expxry of such:" ’ "L'”
leave but if he is on leave at the time of receipt of the medical centificate, he ‘shall he v . ’-'"‘»"(’

AN
retired from service on the expiry of such leave or extension of Mave if any, granted to..,, #

R . -y P BR
him under Rule 522 of the said Code. /- Loyt 7R

T ]g\‘ 4% 4
. o sk PR YEY ":

63. Compensation Pension.— (1) If a rmlway servant is selected for dxscharge\ -

. owing to the abolitina of his permanent post, e shall, unless he is appointed to another‘ iy
post the conditions of which are deemed by the authority competent to d:scharge htm.. S

be at least equal 10 those of his awn'have the opuon- e

wlv*]‘

. (‘

he had rende n,d or

et B G
. . ! N "Kiiiff ¥ ‘n%}f‘-‘ 'i&"
% N KPR
' O ovd W :v 'l\‘)' )‘; Q% ‘”‘i““f "’)Jii'w" A% 33
' S unvr ft’q ;
i 'll‘ & s e i a-"\z v "3




VAKALATNAM/

IN THE CENTRAL ADi\fIINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

" 0. A. No. Aq /moé
!

Swntc

Kone. Gomgawman o .Applicant(s)

- ‘V{S -

Ui on cf% Jha P OW-'
...Respondent(s)

- Know all men by these presents that the above named Applicant do herebv appoint,
nominate and constitute Sri Manik Chanda, Sri Sjmffk; $. Cheydbwny and  Sri

G .. Gokdobodr, Advocate(s) and such of below mentioned Advocate(s) as shall accept

this VAKALATNAMA to be my/our true and lawtul Advocate(s) to appear and act for
me/us in the above noted case and_for that purpose to do all acts whatsoever in that
connection inciuding depositing or drawing money, filing in or taking out papers, deeds
of composition stc. for me/us and on niy/our behalf and I/'We agree to ratify and confirm
all such acts to be mine/our for ail intends and purposes. In case of non-payment of the
stipulated fee in full, no Advocate(s) shall be bound to appear and/or act on my/our
behalf,

In tgimess whereof. I/'We hereunto set mv/our hand on this the' f@ day of 1 ]M
200,

Received from the Executant,  Mr. / And accepted

satisfied and gocepted. - Senior Advopdte will lead me/us in the case.

W\,{M'

Advocate
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